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Advocate, Shri Vinayak Mithal for the Operational Creditor. Advocate, Shri
R.P.Agarwal along with Jahagir Haidar for the Corporate Debtor Company.

Shri R.P. Agarwal makes appearance on behalf of the Corporate Debtor

company and seeks time to file objection.
At this stage, the Operational Creditor further moves an application praying
for an order of status quo to be granted in respect of the assets of the Company.
The Counsel for the Corporate Debtor Company secks time to make reply.
The counsel for Operational Creditor press hard to grant for status quo in respect
of the assets of the Corporate Debtor Company, on such pretext that Corporate
Debtor Company is trying to alienate its assets.
Notwithstanding the above, in our view, there may be some other intention,
other than a resolution plan of Corporate Debtor to file the present application.

It is now a settled legal position that the present Code is not meant for
and can be substitute of a recovery proceeding, and its main theme to initiate
process for revival of the Company.

Keeping in view of these circumstances, prima facie, we feel that there is
need to ascertain from the petitioner as to whether its application is bonafide or
otherwise to attract the penal provision under Section 65 of the I & B Code.
Therefore, the petitioner is directed to remain present in person before this court.

Meanwhile Corporate Debtor Company can also file its reply/objection.

The matter be listed on 20" December, 2017.
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